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Law must serve the distressed: NHRC chairman

TNN | Mar 15, 2026, 11.23 PM IST

Mysuru: National Human Rights Commission (NHRC) chairperson Justice V Ramasubramanian on Sunday said that
providing justice to the distressed and the poor is the true duty of the legal profession. He noted that a lawyer's
professional life becomes meaningful when a client leaves with a smile after receiving justice.

He was speaking after inaugurating the first zonal workshop on ‘From Classroom to Courtroom - Law Students as
Catalysts for Social Justice', jointly organised by the Karnataka State Legal Services Authority, Hubballi-based
Karnataka State Law University, State Bank of India, Canara Bank and Punjab National Bank.

Justice Ramasubramanian recalled that England introduced provisions for free legal aid through legislation in
1930. In India, free legal services have been available since 1987 under the Legal Services Authorities Act, which
enables the poor and distressed to access justice without financial barriers.

Karnataka high court judge Justice Anu Sivaraman said the programme aims to create awareness on organising
legal aid camps and clinics. With the participation of 13 law colleges from the Mysuru region, legal aid camps will
be held in 29 villages to spread legal awareness.

Karnataka State Legal Services Authority member secretary Shashidhar Shetty said justice should not be delayed
because of the rich-poor divide, adding that Karnataka has 155 law colleges and students should actively
participate in legal awareness initiatives in rural areas.

University of Mysore vice-chancellor NK Lokanath said the study of law is not merely a profession but also a
responsibility to ensure justice for the oppressed and marginalised.

Karnataka State Law University vice-chancellor C Basavaraju said the Constitution was framed to ensure justice for
even the last person in society, and its true purpose will be fulfilled only when social justice reaches everyone.
Senior civil judge and member secretary of Legal Services Authority KK Amarnath and others were present.
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NHRC initiates action over ‘pandit’ reference in UP SI exam row

BY India News Newsdesk

March 15, 2026

New Delhi, March 15 (IANS) National Human Rights Commission (NHRC) member Priyank Kanoongo on Sunday
said that action is being initiated following a complaint over a controversial question in the Uttar Pradesh Police
Sub-Inspector recruitment examination that allegedly portrayed the word “Pandit” in a derogatory context.

In a post on X, Kanoongo termed the use of the word in the question paper as “condemnable” and said that
identifying and insulting any group on the basis of caste amounts to a violation of human rights.

“In the Uttar Pradesh government’s Police Sub-Inspector recruitment examination, giving an optional answer that
portrays the word ‘Pandit’ as an opportunist is condemnable,” he said.

“Identifying and insulting any group on the basis of caste identity, hurting their sentiments, is a violation of their
human rights. Based on the complaint, we are taking action,” Kanoongo added.

The controversy erupted after a question in the police Sub-Inspector recruitment examination, which began on
Saturday in the state, asked: “Avsar ke anusaar badal jaane wala (Who changes according to the situation)?” One
of the options given in the question paper was the word “Pandit”, drawing objections from several quarters.
Amid the row, Uttar Pradesh Chief Minister Yogi Adityanath adopted a strict stance and said remarks affecting the
dignity or religious sentiments of any caste, sect, region, or community would not be tolerated.

According to a statement issued by the CMO, the Chief Minister directed the chairpersons of all recruitment
boards to ensure that “no undignified remarks are made concerning the dignity or religious sentiments of any
individual, caste, sect, or community”.

CM Yogi further instructed that the matter be taken seriously and that clear directives be issued to all individuals
involved in preparing question papers. He said that paper setters responsible for such lapses should face strict
consequences, including blacklisting if they are found to be habitual offenders.

The Chief Minister also directed officials to include this condition as an essential clause in the Memorandum of
Understanding signed with paper setters so that similar incidents do not occur in the future.

Earlier, Deputy Chief Minister Brajesh Pathak had also objected to the question and said the state government had
taken serious note of the matter. In a post on X, Pathak said instructions had been issued for an immediate
investigation and strict action against those found responsible, reiterating that the state government remains
committed to maintaining respect, equality and sensitivity towards all sections of society.

-IANS
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CNLU wins national moot court competition

TNN | Mar 15, 2026, 11.41 PM IST

Patna: A team from Chanakya National Law University (CNLU), Patna, emerged champions at the first NHRC-CUSB
National Moot Court Competition 2026, organised by the School of Law and Governance (SLG) of the Central
University of South Bihar (CUSB) in collaboration with the National Human Rights Commission (NHRC), at Gaya on
Sunday. The team was awarded a cash prize of Rs 51,000, along with a trophy and a certificate of excellence.

The Maharashtra National Law University, Mumbai, team was declared runner-up and received a cash prize of Rs
31,000. The best speaker (female) award was jointly won by students from Maharashtra National Law University
and National Law Institute University, Bhopal. The best speaker (male) award was bagged by a CNLU student.
Each winner received a cash prize of Rs 11,000.

Addressing the students as chief guest, retired Madhya Pradesh high court judge Justice H P Singh highlighted the
importance of moot courts in the lives of legal professionals.

In his presidential address, CUSB vice-chancellor K N Singh encouraged law students to interpret court judgments
wisely and learn the intricacies of law to serve society better. “With increasing legal awareness among the masses,
especially the marginalised and downtrodden sections of society, the age-old proverb ‘might is right’ has now
changed to right is might',” the VC said.

As many as 30 teams from universities across the country participated in the competition. Former dean of
Kumaon University's law department S D Sharma and CUSB law department dean Ashok Kumar also addressed
the students.
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Lawyers find true meaning when clients receive justice: NHRC chairperson

V. Ramasubramanian said the workshop would remain a valuable experience in the professional lives of law
students

Updated - March 15, 2026 07:14 pm IST - MYSURU

The Hindu Bureau

V. Ramasubramanian, chairperson of the National Human Rights Commission and a former judge of the Supreme
Court inaugurating the first zonal workshop in Mysuru on Sunday. Anu Shivaraman, Judge of the Karnataka High
Court, and other dignitaries were present. | Photo Credit: M.A. Sriram

V. Ramasubramanian, chairperson of the National Human Rights Commission and a former judge of the Supreme
Court, on Sunday stated that providing justice to the poor and the distressed is the fundamental duty of the legal
profession. If a client smiles with satisfaction after receiving justice through a lawyer’s efforts, the lawyer’s
professional life becomes truly meaningful, he added.

He was speaking after inaugurating the first zonal workshop, titled ‘From Classroom to Courtroom - Law Students
as Catalysts for Social Justice’, held at Manasagangotri here. The workshop was organised by Karnataka State
Legal Services Authority, Karnataka State Law University (Hubballi), State Bank of India, Canara Bank and Punjab
National Bank.

Mr. Ramasubramanian said the workshop would remain a valuable experience in the professional lives of law
students.

Sharing experiences from his student days, he said many of his friends who earned high marks became doctors
and engineers. However, he chose to study law and later became a judge. Had he become a doctor or engineer, he
might have earned around ¥20,000 per month initially, but as a judge, he earned about %1 lakh from the very
beginning. He emphasised that the legal profession also offers good opportunities and income.

However, money alone does not provide complete satisfaction, he said, adding that true fulfiiment comes when a
client smiles after receiving justice. In England, a law enacted in 1930 introduced provisions for providing free
legal aid to the public. In India, free legal services have been provided to the poor and the distressed since 1987
through the Legal Services Authorities, he added.

Anu Shivaraman, Judge of the Karnataka High Court, said the workshop would be extremely valuable for students
aspiring to become lawyers. The programme would help them understand how to organise legal aid camps and
clinics. With the cooperation of 13 law colleges in the Mysuru region, legal aid camps are being organised in 29
villages, she added.

Shashidhar Shetty, member secretary of the Karnataka State Legal Services Authority, said the authority was
established in 1987 to ensure access to justice for all and added that everyone must receive justice on time.

Mr. Shetty urged law students to participate actively in programmes organised by the authority. Karnataka has
155 law colleges, and the authority is working towards creating legal awareness in rural areas, he added.

Prof. Lokanath, Vice-Chancellor of the University of Mysore, and Prof. C. Basavaraju, Vice-Chancellor of Karnataka
State Law University, also spoke.

Senior Civil Judge and member secretary of the Legal Services Authority K.K. Amarnath, High Court advocate
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Sridhar Prabhu, along with principals, lecturers and students from various law colleges, were present.
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NHRC initiates action over ‘pandit’ reference in UP SI exam row

By IANS | Updated: March 15, 2026 17:30 IST

New Delhi, March 15 National Human Rights Commission (NHRC) member Priyank Kanoongo on Sunday said that
actionis ...

New Delhi, March 15 National Human Rights Commission (NHRC) member Priyank Kanoongo on Sunday said that
action is being initiated following a complaint over a controversial question in the Uttar Pradesh Police Sub-
Inspector recruitment examination that allegedly portrayed the word “Pandit” in a derogatory context.

In a post on X, Kanoongo termed the use of the word in the question paper as "condemnable" and said that
identifying and insulting any group on the basis of caste amounts to a violation of human rights.

"In the Uttar Pradesh government’s Police Sub-Inspector recruitment examination, giving an optional answer that
portrays the word ‘Pandit’ as an opportunist is condemnable," he said.

"Identifying and insulting any group on the basis of caste identity, hurting their sentiments, is a violation of their
human rights. Based on the complaint, we are taking action," Kanoongo added.

The controversy erupted after a question in the police Sub-Inspector recruitment examination, which began on
Saturday in the state, asked: "Avsar ke anusaar badal jaane wala (Who changes according to the situation)?” One
of the options given in the question paper was the word “Pandit”, drawing objections from several quarters.

Amid the row, Uttar Pradesh Chief Minister Yogi Adityanath adopted a strict stance and said remarks affecting the
dignity or religious sentiments of any caste, sect, region, or community would not be tolerated.

According to a statement issued by the CMO, the Chief Minister directed the chairpersons of all recruitment
boards to ensure that "no undignified remarks are made concerning the dignity or religious sentiments of any
individual, caste, sect, or community".

CM Yogi further instructed that the matter be taken seriously and that clear directives be issued to all individuals
involved in preparing question papers. He said that paper setters responsible for such lapses should face strict
consequences, including blacklisting if they are found to be habitual offenders.

The Chief Minister also directed officials to include this condition as an essential clause in the Memorandum of
Understanding signed with paper setters so that similar incidents do not occur in the future.

Earlier, Deputy Chief Minister Brajesh Pathak had also objected to the question and said the state government had
taken serious note of the matter. In a post on X, Pathak said instructions had been issued for an immediate
investigation and strict action against those found responsible, reiterating that the state government remains
committed to maintaining respect, equality and sensitivity towards all sections of society.

Disclaimer: This post has been auto-published from an agency feed without any modifications to the text and has
not been reviewed by an editor
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NHRC initiates action over ‘pandit’ reference in UP SI exam row

NHRC Takes Action on Controversial Police Exam Question Over 'Pandit' Portrayal

The Hawk+¥>Mar 15, 2026, 05:30 PM

New Delhi, March 15 (IANS) National Human Rights Commission (NHRC) member Priyank Kanoongo on Sunday
said that action is being initiated following a complaint over a controversial question in the Uttar Pradesh Police
Sub-Inspector recruitment examination that allegedly portrayed the word “Pandit” in a derogatory context.

In a post on X, Kanoongo termed the use of the word in the question paper as "condemnable" and said that
identifying and insulting any group on the basis of caste amounts to a violation of human rights.

"In the Uttar Pradesh government’s Police Sub-Inspector recruitment examination, giving an optional answer that
portrays the word ‘Pandit’ as an opportunist is condemnable," he said.

"Identifying and insulting any group on the basis of caste identity, hurting their sentiments, is a violation of their
human rights. Based on the complaint, we are taking action," Kanoongo added.

The controversy erupted after a question in the police Sub-Inspector recruitment examination, which began on
Saturday in the state, asked: "Avsar ke anusaar badal jaane wala (Who changes according to the situation)?” One
of the options given in the question paper was the word “Pandit”, drawing objections from several quarters.

Amid the row, Uttar Pradesh Chief Minister Yogi Adityanath adopted a strict stance and said remarks affecting the
dignity or religious sentiments of any caste, sect, region, or community would not be tolerated.

According to a statement issued by the CMO, the Chief Minister directed the chairpersons of all recruitment
boards to ensure that "no undignified remarks are made concerning the dignity or religious sentiments of any
individual, caste, sect, or community".

CM Yogi further instructed that the matter be taken seriously and that clear directives be issued to all individuals
involved in preparing question papers. He said that paper setters responsible for such lapses should face strict
consequences, including blacklisting if they are found to be habitual offenders.

The Chief Minister also directed officials to include this condition as an essential clause in the Memorandum of
Understanding signed with paper setters so that similar incidents do not occur in the future.

Earlier, Deputy Chief Minister Brajesh Pathak had also objected to the question and said the state government had
taken serious note of the matter. In a post on X, Pathak said instructions had been issued for an immediate
investigation and strict action against those found responsible, reiterating that the state government remains
committed to maintaining respect, equality and sensitivity towards all sections of society.

--IANS
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NHRC initiates action over ‘pandit’ reference in UP SI exam row

On Mar 15, 2026

New Delhi, March 15 (IANS) National Human Rights Commission (NHRC) member Priyank Kanoongo on Sunday
said that action is being initiated following a complaint over a controversial question in the Uttar Pradesh Police
Sub-Inspector recruitment examination that allegedly portrayed the word “Pandit” in a derogatory context.

In a post on X, Kanoongo termed the use of the word in the question paper as “condemnable” and said that
identifying and insulting any group on the basis of caste amounts to a violation of human rights.

“In the Uttar Pradesh government’s Police Sub-Inspector recruitment examination, giving an optional answer that
portrays the word ‘Pandit’ as an opportunist is condemnable,” he said.

“Identifying and insulting any group on the basis of caste identity, hurting their sentiments, is a violation of their
human rights. Based on the complaint, we are taking action,” Kanoongo added.

The controversy erupted after a question in the police Sub-Inspector recruitment examination, which began on
Saturday in the state, asked: “Avsar ke anusaar badal jaane wala (Who changes according to the situation)?” One
of the options given in the question paper was the word “Pandit”, drawing objections from several quarters.

Amid the row, Uttar Pradesh Chief Minister Yogi Adityanath adopted a strict stance and said remarks affecting the
dignity or religious sentiments of any caste, sect, region, or community would not be tolerated.

According to a statement issued by the CMO, the Chief Minister directed the chairpersons of all recruitment
boards to ensure that “no undignified remarks are made concerning the dignity or religious sentiments of any
individual, caste, sect, or community”.

CM Yogi further instructed that the matter be taken seriously and that clear directives be issued to all individuals
involved in preparing question papers. He said that paper setters responsible for such lapses should face strict
consequences, including blacklisting if they are found to be habitual offenders.

The Chief Minister also directed officials to include this condition as an essential clause in the Memorandum of
Understanding signed with paper setters so that similar incidents do not occur in the future.

Earlier, Deputy Chief Minister Brajesh Pathak had also objected to the question and said the state government had
taken serious note of the matter. In a post on X, Pathak said instructions had been issued for an immediate
investigation and strict action against those found responsible, reiterating that the state government remains
committed to maintaining respect, equality and sensitivity towards all sections of society.

-IANS
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IICA Convenes Fifth Inter-Ministerial Consultation On Responsible Business Conduct And Social Dimension Of
ESG.

tripurastarnews30 March 15, 2026 4 min read

New Delhi, Delhi, 15th of March, 2026 : The Indian Institute of Corporate Affairs (IICA), under Ministry of
Corporate Affairs, Government of India, convened the Fifth Inter-Ministerial Consultation on Responsible Business
Conduct (RBC) and the Social Dimension of Environmental, Social and Governance (ESG) recently in New Delhi.
The consultation was organised by the School of Business Environment (SoBE), IICA, in collaboration with the
International Labour Organisation (ILO) to strengthen policy coherence and institutional coordination on
responsible business conduct and sustainability governance in India.

The Workshop commenced under the chairmanship of Shri Gyaneshwar Kumar Singh, Director General and CEO,
Indian Institute of Corporate Affairs, who highlighted the growing significance of responsible business conduct in
the context of evolving global supply chains and sustainability expectations. Mr Singh noted that responsible
business practices today extend beyond corporate reporting frameworks and are increasingly linked to economic
competitiveness, sustainable development, and international trade integration.

Shri Shantanu Mitra, Senior Economic Advisor, Ministry of Corporate Affairs, delivered an address that highlighted
the policy significance of responsible business conduct within India's corporate governance ecosystem and its
growing relevance for businesses operating within global value chains. Shri. Mitra concluded that the mandate of
responsible business is inbuilt in various provisions of the Companies Act 2013 and Ministry of Corporate Affairs is
steadfast in ensuring that the statutory framework remains conducive for new age businesses and serves as a
global benchmark for statutory and regulatory compliance.

The consultation also featured a special address by Ms. Michiko Miyamoto, Director, International Labour
Organisation (ILO) Decent Work Technical Support Team for South Asia and Country Office for India, he shared
global perspectives and laid emphasis on India's championing progress in responsible business conduct. Ms.
Miyamoto's address further elucidated the importance of promoting decent work, labour standards, and inclusive
growth within evolving corporate sustainability frameworks.

Prof. Garima Dadhich, Head, School of Business Environment, IICA, in her presentation outlined the evolution of
India's Responsible Business Conduct (RBC) journey, highlighting key policy milestones and regulatory
developments that have shaped the country's responsible business framework. She also shared insights from
IICA's ongoing research mapping national initiatives and policy measures to the nine principles of the National
Guidelines on Responsible Business Conduct (NGRBC).

The participating representatives highlighted key initiatives of the their respective ministries and governmental
bodies in the deliberations:

CEO of FSSAL Shri Ranjit Punhani, drew attention to the parallel challenges faced by the food sector in balancing
responsible product standards with compliance burden, particularly around front-of-pack nutrition labelling
regulations.

Shri. Rajesh Dangeti, the Chief General Manager of SEBI, noted that the BRSR Core has rationalised disclosures to
the most essential social, environmental and governance indicators, and underscored that as India aspires toward
a USD 30 trillion economy, sustainability disclosures may be positioned not as a compliance burden but as a tool
for market differentiation and access to capital.


https://www.tripurastarnews.com/iica-convenes-fifth-inter-ministerial-consultation-on-responsible-business-conduct-and-social-dimension-of-esg-2/
https://www.tripurastarnews.com/iica-convenes-fifth-inter-ministerial-consultation-on-responsible-business-conduct-and-social-dimension-of-esg-2/
https://www.tripurastarnews.com/iica-convenes-fifth-inter-ministerial-consultation-on-responsible-business-conduct-and-social-dimension-of-esg-2/

Further, Shri. Shiv Anant Shanker, Chief General Manager of IBBI, highlighted the unique feature of the IBC that
prioritises employee wage dues in liquidation, and proposed exploring how ESG considerations can be embedded
into the resolution framework to incentivise responsible business conduct.

Shri. Prashant Baijal, Joint Director, Ministry of Labour and Employment highlighted the significant structural
changes being introduced through the four Labour Codes, particularly on minimum wages, appointment letters,
and social security coverage. He noted that the Social Security Code abolishes the area-specific notification system
for ESIC, extending coverage on a PAN India basis, and making ESIC applicable to hazardous industries regardless
of workforce size.

Dr. Renuka Mishra, Economic Advisor to the Ministry of Heavy Industries, indicated that a rolling review on global
supply chains for auto components is already in pipeline, and that sector-specific guidelines under the PLI scheme
can play an important role in embedding responsible business standards progressively across the auto and
advanced manufacturing sector.

Secretary of the Capacity Building Commission, Shri. Jaydeep Gupta, flagged that public sector entities, given their
scale and visibility, can serve as important early adopters and demonstration cases for responsible business
practices, creating demonstration effects for private sector supply chains.

Shri. Arvind Kumar, Senior Consultant at Ministry of MSME, Shri. Jeevan Kumar Jethani, Scientist at Ministry of New
and Renewable Energy, Shri. Arindam, Director at Ministry of External Affairs, Shri. Chinnaraja Naidu, Additional
Legislative Counsel at Ministry of Law and Justice, Shri. Vinod Kumar, Deputy Secretary at Ministry of Home Affairs
and Shri. Samir Kumar, Joint Secretary, NATIONAL HUMAN RIGHTS COMMISSION collectively reflected on the
cross-sectoral nature of responsible business and sustainability governance, and identified key areas for follow-up
action.

Like, including the embedment of social safequards within PLI and sectoral policy design, integration of labour
data from PLFS, ESIC, and EPFO with SEBI's BRSR disclosure framework, development of tiered and voluntary RBC
compliance mechanisms for micro and small enterprises, strengthening of access to remedy mechanisms for
informal and migrant workers, and the incorporation of ESG considerations into insolvency and restructuring
proceedings under the IBC.

It was noted that India has made significant progress in building a robust framework for responsible business
conduct through initiatives such as the National Guidelines on Responsible Business Conduct (NGRBC), SEBI's
Business Responsibility and Sustainability Reporting (BRSR) framework, the Labour Codes, and evolving
sustainable finance and due-diligence mechanisms.

Insights emerging from the consultation will contribute to ongoing research and policy work being undertaken by
IICA on responsible business conduct and decent work, aimed at strengthening India’s responsible business
ecosystem and supporting the continued evolution of sustainability governance frameworks.



